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OPBi COL@T 

l.9 EN TaAL A JJAINI ~ 1RA ll v E lRlBUNAL, Al LAHABAD Bti~H 

ALLAH.ABAD 

Allahabad : Jllted this 26th day Of May, 1999 

Original ApPlicaticn No.1905/1994 

Hm• ble Mr. Justice Neel am sanjiva tieddy, v.i.... 

Tula Ram, 5/0 Late Sawal £ass, 

R/o vill-:-;ohalla, EO..Pra'tappurtl, 

Jl s tri c t..Agra. 

( sp. A. P. .':>rivastava, Advocate) 

••••• Applicant 

versus 
... 

Uli on Of n di a through the Secretary• 
~ . 

Ministry Of afence, New ~lhi. 

2 • ~hief Of Army Staff ( T~), 

Addi tima]. Il.rector (.Jeneral Of Staff wties(SCDB) 

General :-;taff Branch, 6rmy Headquarters, 

l}iQ F0 New Lel hi-11. 

3. · Commander 

HQ \.-en tr al CQDmaOd, Lu-kn o.. 

Uttar Pradesh. 

4. AClrtl ni strati. ve ~omm an dan t 

Sta ti m Headquarters, 

Agra Cantt, Agra • 

(Sri NB Singh, Advocate) 

• • • • • .ftesponaen ts 

a, Hon• bl e Mr, Just1 c;e Neel ;p Sanjiva Reddy, Y·w· 

Ihe applicant filed this applic aticn for the 

foll C>.Ning reliefs :-

(i) to issue a writ, order or directi on in the nature 

of certiorari calling for record and quash the 

original impugned orders dated 26-11-94 and 

• 6..6..94 respectively Passed by the re 5 µmdents 

can treating there been "Bre k . 
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9Rd cancelling the prcuoti en Of peti t.icner 

en the post Of Land ;;u per vis or and all o.-1 tbe 

complete emolUllent with all consequential benefits. 

(ii) Io issue a writ, order or directi. en directing 

and cQDmanding the r espc:na;tnts to confirat the 

prQQoti on of · peti ti ener en the post Of Land · 

• Supervisor treating the promoti. on of peti ti c:ner 

(iii) 

• 
has never been cance11ed and the order dated 

6-6..94 has been passed in ace ordance with law. 

To issue a writ, order or direct.loo directi~g 

9nd c Qnmanding the mspatdents to treat the 

services Of peti ti cner to be duly regularised 

and pay the revised pay scale "Gr:ade Salary 

to the post Of Land Supervisor alcngwi th entire 

arrear ti pay ci>le to the peti. ti coer. 
tand a 

2. 1'1e respondents in para5·7.J.Of their counter affi davi 

"' which are relevant to the case state as foll<>tis:-

•1. Ihat sine e the peri Od Of absence frqq 2.5.1975 

to Q-6-1905 Of the applicant has been regularised by 
• 

grant Of Extra Ordinary leave to the applicant \Ii d8 

Govt. Of India letter da-aed 28-12-94 and thus he will 

retain his original seniori "t,r and the apartment 1 s 

Of the view that the departmental prQnotion to the post 

Of Lafld Supervisor granted to him may be restored. As 

soon as the cmfirmati cn; approval frcm higher author! t.i.es 

is received, the consequential reliefs in this respect 

will be given to the pet.i.ticner9 

8. lbat in 1/iew Of the faets stated above it is 

expedient in the interest Of just.ice that the above 

menti..me d claim peti ti en may be dismissed as having 

becQne inf rue tuous. • 
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3. Co\flsel for both the sictes acbi t tha' during 

the pendency Of this application, Re1ief No.1 sought 
~~ 

for by the applic ara t was granted ~ tasm. 1

As far as sec 
~ 

and third reliefs are c ~ ernedprObably they c <>uld not 

go ahead independent Of this applicati en. It 1 5 evident 

from para 7 Of the CA that the respend&nts are willing 

to retain ~he original seniority and restore ~he 

departmental promoticn to the post Of Land Supervisor 

granted to h111 earlier. In view Of this/ plea and 

slbmissi ens of the respal:i en ts, we are inclined to 

dispose Of this applicaticn with the follo.Ning 

directioo. 

3.1 Ihe respcndents shall retain original seniority 

Of the applicant and restore his prcmotion to the post 

Of Land Supervisor granted to him earlier and pay all 

the c msequen ti al maietary benefits to him within three 

mmths frQn tOday. 

4. In the ci re llll stances Of the case , the partte S 
_:-') 

will bear their °"1 costs • 
• 

A1bt/ , 

.. -- .... ember 1(A) vice (;hairman 
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